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1. At the very outset, learned counsel for the writ petitioners seeks to 

withdraw the present petition, wherein the challenge has been raised to issue 

a writ, order or direction in the nature of Mandamus directing the 

respondents to appoint the petitioners on the post of PAC Constable under 

OBC Category who having been selected on the post of Constable PAC and 

have obtained more than the OBC category cut off marks, with liberty to file 

afresh, as according to him, the present petition has not properly been 

constituted.

2. Learned counsel for the respondents have no objection to the same.

3. The writ petition is dismissed as withdrawn with liberty aforesaid.

March 11, 2026
Ashu

Versus

Counsel for Petitioner(s) : Namit Srivastava, Pritam Kumar Paswan
Counsel for Respondent(s) : C.S.C.

(Vikas Budhwar,J.)

Sonu Yadav And 20 Others
.....Petitioner(s)

State Of U.P. And 2 Others
.....Respondent(s)


		2026-03-11T17:01:06+0530
	High Court of Judicature at Allahabad




